
CENTRAL ADMINISTRATIVE TRIBUNAL, JAIPUR BENCH 

OA. No. 41.8/200.6 .• 

CORAM : Bon'b1e Mr. M. L. Chauhan, . .:rad:Lcial. M-ber. 
Bon'b1e Mr. J .. P. Shukla.,. AdmiDiatrat:i.ve lfel:rlier. 

Dr. S. R .. Trivedi 
.Slo Late Pandit .Sri.Krisnachandracharya 
Aged about Cl year~, 

~I/ 

Rio J:> lot No .• 1 Shanti Nq.ar, 
Old Hatwara Road, 
Jaipur-6. 

Applicant. 
Shri Damcdar 

Vs. 

1. Secretary, 

2. 

Ministry or tteaJ.tn anca J?·ami.ty Welfare, 
Department of Ayurved, Yoga and Naturopathy, 
Un-ani S:idha and Homeopathjt (-P~YUSH·) 

IRCS Annexe Building, Red Cross Road, 
New Delhi. 

Additional Di rec.tor . ., 
Central Government Health Scheme, 
Kendriya Sadan Parishar., Block 'B' . ., Ground ·Floor., 
Sector 10, Vidyadhar Nagar, Jaipur. 

.... Respondents. 

: ORD BR (ORAL):. 

The grievance of the applicant in this OA is that 

the .claim for traveling. allowance after his retirement 

has not been settled in accordance with SR 146 and SR 

147. It is further averred that Respondent No.2 has 

rej.ected the claim of the applicant vide the impugned 

order. dated 1..7. •. 2..2006 ~Annexure A/1.). 

on the terms that the applicant is 

on flimsy gr.ounds. 
ac..1'fr;~ 

claimingL not in 

respect of his home town but in respect of a place where 
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he intend to settle down and as such not covered by the 

rule. 

2. It is further stated that . a representation against 

the impugned order was ·also filed before Respondent No.2 

whereby he was apprised about the Government of India 

Order No.1 under SR 147 whereby the case of the applicant 

is fully covered. It is further averred that Responde.nt 

No.2 has not .passed any order on that representation till 

date. 

3. We have heard the Learned Counsel for the applicant 

at admission stage. 

4. We are of the view that the matter can be disposed 

of at admission stage as prima facie it appears that the 

case of the applicant is fully covered under Government 

-/' of India's orders Under SR 147 tlL,, which is in the 

following. terms :-

"Jl) T.A to Central Gov_t •. Servants on retir.ement.­
The traveling. allowance referred to JUnder SR 14 6 & 
SR 1-1--7·} ··\~ill ·be ~a·d-ni::r::ib-l·e i·n ·resp·ect of the j·ou·rneir 
of Govt. servant and member of his family rrom the 
last station of his duty to his home town or to the 
p·lace \·:here ·he . a·nd hi·s f arnil}\P i·.s to ~ettl·e ··do~w'n 

permanently even if it is other than his declared 
home town and in respect of the transportation of 

personal ·effects bet~;"een ·the ·same ··place·e. '' 

5. Accordingly, we are of the view that the matter can 

be disposed of at admission stage with a direction to 

Respondent No. 2 to reconsider the matte:r again in light 
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of Government of India's Order No. (1) under SR 147 as 

reproduced above and in the . light of averment made in 

representation .dated .8 .• 4.:.200.6 .(Anne~ure. A/3) within .a 
. iiirn . . 

period of ~months from the date of receipt of a copy 

of this order by passing a speaking· and reasoned order 

and in case the applicant is.held entitled for the amount 

so claimed by. him, the same shall be paid to the 
r 

applicant expeditiously1 J..n any case within three months 

from today. In case the applicant is still aggrieved on 

account of rejection of his representation, . it will be 

open for him to approach this Tribunal again. 

6. With these observatiQI)s,· the OA is disposed of at 

admission stage with no order as to 

• SHUKLA) 
ADMINISTRATIVE MEMBER 

P.C. • ../ 

costs. (1['),_ 

(M. L"'~~) 
JUDICIAL MEMBER 


